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(v) by reason of his birth in any 
_particUlar caste Or community; he 
would-

(1) render, by himself or 
through any member of his family, 
or any person dependent on him, 
labour or service to the creditor, 
or for the benefit of the creditor, 
for a specified period or fOr an 
unspecified period, either without 
wages or for nc.,1inal wages; or 

(2) forfeit the freedom of 
employment or other means of 
livelihood for a specified period; 
or . 

(3) forfeit the right to move 
freely throughout the territory of 
India; or 

(4) forfeit the right to appro-
priate or sell at market value 
any of his property or product of 
his labour Or the labour of a 
member of his family or any per-
son dependent on him; 

and includes the system of forced, 
Or party forced, labour under 
Which a surety fOr a debtor enters, 
or has, or is presumed to have, 
entered, into an agreement with 
the creditor to the effect that in the 
event of the failure of the debtor 
to repay the debt, he would 
render the bonded labour on behalf 
of the debtor;" 

One of the specific recommenda-
tions in the report of the sub-Com-
mittee on Bonded Labour which is 
under Government's consideration 
Was that 'The Ministry of Labour 
may take note of any legal diffi-
culties brought to their notice and 
clarify the position through a cir-
cular letter to the State Govern-
ments.' The Thirty-first Session of the 
State Labour Ministers' Conference 
also recommended amendments, if con-
sidered necessary, to the Bonded 
Labour System (Abolition) Act, 1976. 
In this regard, the concerned State 
Governments have been requested on 
2Gth September, 1980 to furnish infor-
mation on the subject. No instance of 
any apecific legal difficulty has been 

received so far. States have been re-
quested to take effective steps, 
including undertaking intensive sur-
veys to identify and rehabilitate 
bonded labour whenever existing. 
The details of a Central Legislation 
for Agricultural Workers are under 
Government's consideration, while 
measures are beini formulated for 
the effectiVe implementation of the 
Minimum Wages Act. 
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